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~IN THE CENTRAL ADMINISTRQTIVE.TRIBUNAL,
MUMBAI BENCH,, MUMBﬁIu

ORIGINAL APPLICATION NO 850/2001.

Wednesday,' this the 31st day of Julygv'_-2002;

‘Hon’ble Shri  Justice Blrendré Dikshit, V1cé~6hairman,

Hon”ble Smt. Shanta Shastry, Member (a)

Mohanbhai Z1nabha1 Ah1r, A
Unarmed Police Consfable.
B.No.86, '

" At Police Statlon

Silvassa, _ - . : o '
Pin Code -~ 396 230, . : " we<Applicant. -
(Bv ﬂdvooate Shri s.pP. Inamdar) -

1. Union of India, through
The Secretary,
Ministry of Home Affa1rs,
Central Secretariat, o _
Noerth Block, ‘ o : B )
New Delhi. c - ' :
2. The Administrator,
Union Territory . of ..
_Dadra & Nagar Haveli,'
. Circuit House, -

. Silvassa - 396 230. -
5. The Asstt. Inspector General of Pollce,
Dadra & Nagar Haveli, (U.T.),- o "

P.O. : Silvassa ~ 396 230. _ "~ ...Respondents.

 (By Advocate Shri V.S.Masurkar) B
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: ORDER (ORAL)
Smt. Shanta 8hastry, Member (A).
The prayer made 1n this OA by the appllcant “who' was

in llv appointed as an Unarmed Pol1oe Constable and contlnueq

to be so, is to q1ve a d1rect1on to the repsondents to pass the

’

flnal orders within four to six weeks on the’ departmental
enquiry ~in ted aqalnst him and completed in Auqust 1994 and
to pay the appllcant_arrears of dxfferance in ﬁnnua; Increments'
as per entitlement. .‘FUrthéf to‘déclare.thét the«applicaﬁt is
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entitled to get notional promotion to. the next higher post of
' Head Constable from the déte his juﬁiOr was promoted. applicant

" has also prayeduto quash and set aside‘tﬁﬁ deparfmqntal enquirym‘
2. " The apblicant_'_was Q$uspended  on_ 15.3;1§9O band a
departmentalvenquiry was ordered égainsf him oh 14.9.1990. The.
suspensioh'crder was. revdkgd on 12.7.1991. According to ﬁhe;
applioant, the-@epartméntélvehduiry was completed in August,
1994,  both the Preséntihg Officer and the'Applicanf éubmitted-
their written briefs on 17;11~1992- : | and | 13.12.1994
resﬁéctively.. Thé-gbieyaﬁce of the applicant is that, althouéh‘
a périod vdf mofe than 7 ygars wé% over thereaftera'the énduiry
. has not been fina}ised till date. |
3 ' Théré was some doubt about\vwﬁether ,thé enquiry' had
actually bean initiated against: the applicant. He.was asked»to
préducé'proof.of the same. 'ACCOrdiﬁglyﬁ applicant  has - filed
M.P. .No.5$7/2002 producing a copy of the charge sheét'issued on "
© 14.9.1990 and the briefs btesentedvby the Presenting Officer and
by the applicant himseif, . |
4. - The Learned Counsel for the appliéant submits that the
Resbcndents have taken Uhduly long“time to finalise the.enquiry
~and he is suffering because 'Ai$ juniofs haQ& beean promoted;
whereaé he coﬁtinues ﬁo be inb Hist old postl He therefore,
réquests’that é direction mayﬁbe aiven vto the Re$pondents to
finéiiSe the enquiry expeditiouSly‘wifhin a specified period of .
timéqrfailing whidh;thé disgiplinary'prbceedings may be treated
as abated% The 'applicant. also submits »thaﬁ .aithoggh " his
suspension has been revoked no prders have been issued regarding
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’freatinq of the suapension periods His increments. .aré withheld

‘and thereforen there is urqent need to finallse the enqu1rv.

5. The Learned Counsel for the Respondents submlts that the

Enqu1rv Offloer has not submitted the enqu1ry report s0 far e In

our con%1dered v1ew, it 1s nearly quht years since the enquiry

. was completed and therefore, it amounts to,harrassment of the

appliéant."'we;. therefore, direct 'that_'the entire enauiry ’

. ' o . meﬂ VA
proceedinqs’ and the_ final orders %hall be completed/thhln a
period of three months from the date of recelpt of a copy of

this Qrder. The 0A is disposed of accordingly. Né coSts;

- (SHANTA SHASTRY) S | B (BIRENDRA DIKSHIT)

MEMBER(A) S o = ‘. VICE-CHAIRMAN



